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Op!p Court 

CENTRAL AmlNISTRATlVE TRIBUNAL, AU,,AHABAD emcH, 

AJl, AHABAD • 

•••• 

Original ltppllcatlon No. ' 390 of 1996 

this the 21th day of July' 2001. 

HON'BLE MR. s. DAYAL, M&iBER (A) 
HW 'BLE MR. RAF IQ UDD lN c M!MBER( J) 

Kmnalesh, s/o Late Munshi Lal, B/o Village Garlya Bhadal, 

p.o. Chandi Kara, District Malnpurl. 

2• Grendra Singh, S/o Srf Agya Rain, R/o Village Jahagiipur, 

P.O. AmOur, District Flrozabad. 

3. sbree Krishna alias Sbree Klsh1111, s/o sewa Ram, R/o 

village Bhedrl, P.O. AmOur, District Firozabad. 

4. Bhau singb, s/o sarnam Singh, R/o Village Bhardri, p.o. 

AmOur, District Flrozabad. 

s. 1-h Chand.re, s/o Rameshwar Dayal, R/o Village Chhattl!P, 

P.O. Jawati, District Mainpurt.. 

All working as Mate under P.w.I., Northern Railway, Chunar. 

lppltcants • 
• 

By Mv<X: ate s Sri Anand Kumar. 

versus. 

1• Union of :India through General Manager, Northern Railway, 

Baroda Houae, New Delhi. 

2• Divisional Supdt. Engineer (C), NortheJ.'11 Rall way, DRM 

Office, Allahabad. 

3. Aaatt. &igtneer, Northern Railway, Mlrz1Pur• 

By Advocate • Sri A.K. Pandey. 
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S • DAY AL, MBMBBR {A) 

This epplt.catlon has be • fUec!l for setting 

asfde the verbal reversion order dated 2't•3.96 pus.a by 

by the respondent nos. 3 & 4 with all consequmtial banefita. 

A fUrther direet t.on ta also aought to 1:he respcndenta to 

r~ularS.e the services of the 1pplt.cant• tn Groap 'C • 

post/Mate aqainst ayaUeble vacancy a::cordtng to their 

am t.orlty. 

The cue of the applicant• is that they bid 

be 1 > workinc; as Mate from the dlffarmt dat• and were 

performing the duties satlsfctorlly. They had passed 

their ecr •an inc, teat held in the ye•r 199 4 for Groq> 'D • 

post. They clatme! that they have be • perforaing the 

dut lea of Mate and ''ere aho1111 u Mat.VGang Yl'lcharge/Site 

lhcharg-1Sbeet hOlder. It ls claime4 that they were working 

aa Mate under P.w. I./P.o.R.s. Nort:hexn Raillllcy, Fateq,ur. 

They hwe claimed that ti.tr junlora n•al.y s/Srl D•o Karan, 

Jhmln•. Vijay Pal, R• saiebl, Dhml Rall, S•nokhl, Bootl 

and :- Atar st.ngh~ have been allowea to work aa Mate, while 

the 1pplt.c::•ts have been revex:ted by oral orders. The 

11ppltcants have relle.S-q,cn the authority of judgmmt Of 

the Prine lpal Bach to claim that they should be allowed 

to mrk as Mate. 

•• 

we have be•rcS Sri AD•d Kaaar, le•rned cc:unsel 

for the 1pplicmts W"' Sri A.K. Pandey, learned counsel 

· for the respondents. 

• 

The learned counsel for the ippllcant hu 

.auittec! that the applicants were not give _, order of 

11ppolntamt as Mate, oar '"• glvm ill! tedllnatlcn arder 

1n writing. He baa al.SO ld•lttec! tbat the 11ppllcanta 11 1:e ~ 

not getting the salary tn t:he p8.J1moecale of lie 950 1500/-4 t-We . 

\_lfhloh is a Group •c.• pos• Ho 8 ~ .... lFt er, the l•arnet! 
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counsel for the 1ppllcants has placed relia11ce on the order 

of Prine Spal. Bench in the cue of Shree Kishan vs. union of 

India & Others (O.A. No.1576/93) decldec! on s.10.94. we 

have perusea this order. In this cue the applicant wu 

actnittedly discharged frOm ~be p0st of Mate 1JDder the 

respondents by order dated s.9.95. Tlms, there was a 

dOcumentary prod£ having 'WOrked u Mate. This cue t.s, 

therefore, different from the cue of the appliccmts 

before us. 

s. The learned counsel £or the q;>plicants bu 

also drallll attention to the judgmmt of Prf.nc tpal Bench in 

o.A. no. 3074/91 Sn re. Shree Rant & Others vs. onion of 

India & others decided on 9.9.93. In this judgment. it 

has been mmttoned that the 8f)pl1canta were working in the 

pay-8Cale of 1ts. 950-1500/-, which ls the scale of Class Ill 

•ll'loyee, and thst the applicants had acquired temporary 

status against the said post. This case ls differ.mt from 

the case before uae, hmce the authOrit f.es are of no help 

to the applicants. The respcndmts have denied that the 

applicants have ewer appointed on the post of Mate or given 

the salary for the post Of Mate. lt ls stated that the 

P.w. X./PCRS Pateq,ur v1de his letter dated 1s.s.96 bas 

clarified that all the applicants had ba c • 'WOrking as 

Gangmtn and were given the salary of Gangman. The 

respondents have denied that the eight persons named by 

the IPPlicants are juniors to tb ! n and have stated that 

they were Mates and the applicants were s1>bordlnates to 

those parsons. simUarly, Sbree Kt.shall we• aleo appointed 

as Cuual Mate, while the applicants were 41POlnted u 

cuual Gangmen. 

6. In the lig!E of the ahQve, we find that the 

have never worked on the post of Mate in the 
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pay-scale of as. 950-1500/-. Therefore, the o.A. Is 

d181Disaed u lcking ln . merits. There shall be no 

order as to costs • 
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